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05 Recovery of

EMIGRANT VESSELS.

Sik BARTLE FRERE moved that
tho Bill «relating to@vesscls carrying
~1\‘Tllli\io Passengers to the British Colo-
hies™ be referred to a Select Commit-
teo, consisting of Mr. Sconce, Mr.
Forbes, and the Mover.,

Agreed to.

¥ INCOME TAX.

Mr. WILSON was instrueted (on
8 own Motion) to tako tho Bill “for
mpoging Duties on Profits arising from
11‘9[)crty, Professions, Trades, and
Oftices’™ to the Grovernor-General for
118 ngsent,

EMIGRATION TO NATAL.

Sth BARTLLE FRERE was instruct-
'3‘! (ou his own Motion) to tako the
Bill “pelating to Emigration to the
Britigh Colony of Natal” to the Go-
vernor-Grenorul fur his asseut.

SALE LAW.

Me. IIARINGTON moved that a
fommunication received by him fiom
the Gavernment of tho North-West-
orn Provincea relating to Act Iof 1815
mud the Itevenue Sale Law passed last
year, bo laid upon tho table.

Agrecd to,

PAPER CURRENCY.

Mz, WILSON gave notico that he
would, on Saturday, the 28th Instant,
Mmovo the spcond reading of the Bill
* for tho introduction of n system of

uper Currency.”

The Council adjonrned at 4 o’clock
“'; .ﬂfl'e Motion of the Commauder-in-

hief.,

Saturday, July 28, 18060.
PrEsENT :
The Hon'blo tho Chief Justice, Vice-President.
Hou'hlo 8ir H. B. . | A, Sooneo, Esq.,

roxe, and
H.B, llm‘inftun, Esq.  Hon'ble Sir M, L.
H. Forbes, By, | Wells,

INCOME Tax AND EMIGRATION TO
NATAL.

Tug  VICE-PRESIDENT  resd
Messages, informing tho Legislative
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Council that the Governor Generallad
asscuted Lo the Bill “ for imposing -

Duties on Profits arising fromProperty,
Professions, Trades, aund Offices,” and
the Bill * relating to Bmigration to
the British Colony of Natal.”

Tne VICE-PRESIDENT regretted

to state that Mr. Wilson was prevented
by indisposition from attending the &
Mee'ing of the Council te-day, and had

requested him to postpono the motion
(which stood in the Orders of tho Day)
for the sceond reading of the Bill “ to

provido for a Government Paper Cur-

rency’’ until next Saturday. There
not being the quorum required by law
for a Meeting of the Council for the

purpose of making laws, the Meecting |

could not proceed with the other

Orders ofthe Day, and wust, therefore,

bo adjournod until Saturday uext, un-
less otherwise ex- ros:ly appointod.

It heing con-idered desirable, however, -

that the consideration of the Bill “ tu
conso'idato and amend the law relating
to Stamp Duties” should be resumed
on Monday or Tuesday cvening next,
he (the Vice-President) would suggest
that next Tuesday ¢vening, at half past
8 o’clock, would be the more convenient
time for Sir Mordaunt Wells and hime
self to attend.

The Council accordingly adjourned at
half past 11 o’clock to next Tuesday
evening, at half past 5 o’clock, on the
Motion of Sir Bartle 1'rere.

Tuesday Evening, July 31, 1860,
Present :

Tho Hon'blc the Chief Justice, Vice-I'i¢sident,
in the Chair,

flon'ble Sir Il. B. E. | H. Forbes, Esq.,
A. Sconce, E .,

Frero,
Ré., Hon'ble J. Wilson, |~ and
IL B. Havington, Evq., | Hon ble Sir M, L,
Wolls.

RECOVERY OF RENTS.

Tne CLERK presented to the
Council a Petition from Baneemadhub
Mittor, Native Inhabitant of Goa-
tulleo, in Zillah Nuddea, in the Pro-
vinee of Bengal, relative to a modili-
eation of Sections XXII1 and XXX
of Act X of 1859 (to amend the law
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relating to the recovery of Rents in
the Presidency of Fort Willinm in
Bengal).

Me. ITARINGTON moved that
the above Petition be printed.

Agreed to,

STAMP DUTIES.

Tne CLERK reported to the Coun-
cil that he had received from the
lome Department communications
from the Governments of Bengal and
the North-Western Provinces relative
to the repeal of Section XXXVII
Act X of 1850 by the Bill ¢ to conso-
tidate and amend the law relatiog to
Stamp Duties.”

MOTUSSIL MUNICIPAL LAW.

Tue CLERK also reported that
he Lad received a communication from
the Government of Bombay relative
to an amendment of Act XXVI of
1850 (to enable DMunicipal improve-
ments to be made in Towns.)

Sk BARTLE FRERE moved that
the abore communication be printed.

Agrecd to.

WRECKED BOA'TS,

Mr. SCONCE postponed, till next
Saturday, the motion {which stood
in the Orders of the Day) for the
first rending of a Bill for the preserva-
tion of property recovered from wreck-
cd boats.

RAILWAYS.

Mg. FORBES, in moving the first
reading of a Bill “to amend Act
XVIII of 1854 (relating to Railways
in Indin),” said that this was a short
Bill, and it required that very little
should be said on the occasion of its
introduction.

The Counril were aware that Act
XVILI of 183+ was the law that ro-
golated Railways in ludia, protocting
the Railway Companies from fraud,
and their property from injury, and
protecting the public from the cfiects
of car~lessness, miscondnct, and neglect.
Tho law had generally beon found
fully effoctual for the purposcs for
which it was passed, and the only part
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which he believed had ever been cont”
sidered to need amendment, was th¢
part to which th Bill e was now ¥
introduce referréd, and to which' he
would now request the attention of the
Council. .

Section XXVII of the Act provldf"1
that

“Any Officor or servant of such‘RuiI‘,"_’g
Cjompzmy, who shall be in o stato of mtOX;‘i i
tion whilst actualty employed upon the lv?;ll
way, or any of the works connected thcré“_“e 1:
in the discharge of any duty, and any -Oﬁ“ﬂy
or servant of such Company, who ncgllgf“”“
shallomit to perform his duty, or shall perfy o
the same in an improper manner, sha 5
lable to a fine not exceeding fifty Rl}Pcsli;
and if the duty in any of the cases M 10
Section above mentioned be such thal c0
omisgion or negligent performance tllprn
would be likely to endanger tho safety of ’:‘y
person travelling or being upon such R‘H'I::io s
such Officer or servant shall, on eonvi¢ 0
before a magistrate, be liable to impnsml""no'
with or without hard labor, for a ter:®
cxceeding one ycar, or to flne, or to both.

- , or, it

By Act XVIII of 1859, hoWO‘er"ed
was provided that offences declnt a
by any Act to be punishable by a
Magistrate should, if committe g
European in the Mofussil, or by oni
person within the limits of the Sup? it
Court, be punishable by that ({?tinﬂ
except in cases in which jurisdic
was expresely given to a Justico qnwny
Peace, and this, under the f‘_‘h (o
Act, was confined to cases in whic RS
oftender was liable to line onlys S(i'cr”‘
at present, if a Europoan was c(mtp”ce
ed, all offences for which 2 F{"“n;ud
of imprisonment was called fOr,rcmo
be sent for trial beforo tho Sul
COUvI‘t. , . " m.oso

Now the inconvenience t!"‘ the
from this necessity to commit
Supreme Court was very & o
great that it might amount 60 “'uﬁ-urers
failure of justice, for as the Bm. 2017
from, and the witnesses to, 81ty sorviit
duct on the part of o Railway = "4

must generally be the pnssengf‘;idcuc);

train, whose stuy at the LT y trit
was of course very uncerfallly =, . o
y of; mig b

before tho Suprome Coust = fyyneo
unsuccessful solely from tho 8- 1

SO - wal
of wituessos who could nob w‘wrvcu;"
:]]dc

weeks or months that woflld ”(l)ﬂb
between the committal of ‘fh‘i Scﬁp'i()u’u
for trial and the next cuswis
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nn{“si\;f;t(l)ll':ls there were only four Crimi-
oy to unsl ‘m the year, and it was very
might L tf(,rstand how impossible it
> o, 1(;thlpunaseng(‘,.rs by a Railway
Or threo na | o Presidency for two
8 futyr S;(ﬂ)n_ns to give cvidence at
of o Raglos gions as to the misconduct
Tt woe ay servant,
Rily o amp‘roiposed therefore by this
give Jusﬁg:‘ fthe A)ct so far as to
ideney 1 lyso the Peace in the Pre-
tence o owns power to pass a sen-
abor, inslxllrxloxltl:q imprisonment with
Congifon 1:1 zzuses in which they might
o B‘lﬂ'lcien:;u gli'l;t punishment would
ave I'L*usou,tan . in which they might
Justio, o believe that a failure
“Omm;g4 would result if the case were
a seﬁietof?ho Scssions, owing to
Mserying ¢ ol any material witness,
iction, ;,i o them the extf:ndetl juris-
., mElV(illl by Section XXX of the
o5 to ftliwmg them in all other
Ommig ¢, :)} ow tho present law and
he oo e Supreme Court.
Poseq tgo\h_ers which it was now pro-
Werg ot give under the Railway Act
o x ')Z}W, u.n.d a referenco to Sce-
Comy 1 Il of Aect XIII of 1856,
Wo : Y called the Town Police Act,
t:)O\J that, updcr circumatarces
S Wojust'mse which he had referred
Wy onge lees might try summarily
Prolghlg which they might deem it
Wdligyy. would fuil, if prosccuted by
Uw'nnt nt before the Supreme Court,
‘Vitllebss() the departure of any material
oy, to ;Y,m.y vessel that might be
\ o wil from tho Port, and might
liep g for’ O conviction, to imprison-
. ore tﬁ::ﬁ year, with lsbor.
N e ono ease had lately oceur-
U 8tatq of? tbcl_ng_ driven By men
a ey, i i'llnoflcn.non, and thg sulety
h l“tel'l'erenc peratively call.ed {forsuch
tequld l’Peve,,tu of the Legislature as
lue,s Breat g, R;ly man wh.u commit-
‘Vﬂilt om thul off nee eseaping punish-
bt a Jon  inability of witneses to
g, g timo before a trial could
‘“quth Lhess o
Te g he B)hurks le begged to
be 13; ill be read a fivst time.
Wun read a first time,

Sy
to o o0

INDEMNITY.

My

. \ ]lA .

by “1q il;(]l{IN(‘l_l'()N moved that tho
Clunity Officers of Goveru-
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ment and other persons in respeet offine®
and contributions levied, and acts doue
by them during the late disturbances,”
bo read a third time and passed.

Tho Motion was carried, and the Bill

rend a third time,

TRANSPORTATION OF CONVICYS,

Mre. IARINGTON moved that the
Bill ¢ relating to the transportation of
Convicts” be read 2 third timo anl

yassed.
“The motion was earried, and the Bill

read a third time.

STAMP DUTIES.

Tho Order of the Day being read for
the third reading of the Bill «“to con-
golidate and amend tho law relating to
Stamp Duties”’—

Mr., WILSON moved that the
Bill be re-committed to a Committee of
{he whole Council for the purposo
of considering proposed amendments
therein.

Seetion V (which prescribed how
receipt stamps were 1o be denoted) was
passed ofter 2 verbal amendument, and
the addition of the following words :—

« 1t shall be lawful, until tho Governor-Ge-
neral in Couneil ghall direct to the coutrary

by au order to be published in the (Gazetle, to
uso a DPostage Stamp of the value of hall
anna  on every receipt, draft, or order for
which o half-uuna Stawp is required by thiy

Act”

. A verbal amendment was made in

Seetion VI. o
An amendment was made in Section
X1l (on the motion 'ot' the Chair-
man), the efloct of which was to pre-
vent deeds, iinstruments, or writings,
not duly stampeds 1ot only from beivg
received in evidenco 88 i
already provided, bl‘lt also from being
peted upon in BOY Court of Justice or

by any Public Oflicer-

Seetion X111 was pass

amendments in tho Ist,

Cianses.
Section

cd after verbal
2nd, and 6th

XXI provided as follows :—

ender of Stamps shindl write on the

bottom of the puge) of each Stamp

which he jusues, Oxce )b Stamps nsed for Re-
f )

caipts or for Hills of Exchange, _l)raft..q, or
ol.h]or orders for noncy, the date of issue, the

o Javery Vv
Lark (at the

]

the Section .
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name of the person to whom it is issued, and
his own ordinavy signature, on pain of a fine
not e¢xceeding ono hundred Rupeos.”

Mr. WILSON proposed seiveral
amendments, which were carried, and
which made the 8ection run astollows,
the .words iu italies being those
omitted or inserted ;—

“Fvery vendor of Stamps shall write on
some concenient part of each tamp which he
isstes, except Stamps used for Receipts or for
Bills of Kxchonge, Promissory Notes, Drafts,
or other Orders for inoney, Bankers Aqgree-
ments for louns, or Bills of Lading, the date of
issue, &eo.”

Section XXXII wuas passed alter &
trifling amendment in the 1st Clause.

Verbal amendments were made in
Seetions XXXV and XXXVI.

Seetion XLIT was passed after the
rubstitution of ¢ 1st of () tober” for
“1st of Septembor,” as tho date of
commencem- nt of the Act.

Verbal amendments were made in
the heading of Schedule A, aundin
Articles 1,12, 13, and 17.

Article 19 related to Conveyances,

After a verbal amendient—

Mr. WILSON moved the intro-
duction of the following new Clause in
the article ;— )

The same Stamp as fora
Conveyance  when  the
purchise money is equal
Lo ten tnues the anupity

** Conveyances when the
consideration is an unnuitye

Agreed to.

Tur CHAIRMAN moved the
introduction of the following new
Clan-e after the above :—

“* (onveyances of any )

Kind whntever not other- l The same duty s would he
wiske churged,if the value nl‘I charged if a consideration
the property conveyed, orof (i money equul to such
the consideration for the vialue were expressed in
conveyance be stated, orap I the Convevnuce nn the
penr on  the face of the cousiderution thercof,
cunveyance, )

* If no value appear on Q 5. vy 1
the face of the Conveynnce, 2 Fifty Rupees.

Agroed to-

Verbal amendments wera made in
Articles 21, 23, and 25,
Article 27 provided as follows :—

*CExchanges—~Any deeit
or instroment where-
by uny reat propevty shall
he cotlveyen or suvrendered
i sxchonge for ofher pro-
peErty —

1f"no sum of noney shail §
he paiv or agreed fo be paid s

Riupees,
for equality of exchange, 8

Annas.
(1}

LEGISLATIVE COUNCIT,
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/A Stamp of value EXC”‘L‘
ing by eight Rupees -lm-
Stamp reyuried for # U,c
veyance in a cnso wm’ml
the consideration is ed!

to the aum paid or “greal’
to he paid for equality Y
| exchange,”

Irany sum of anoney he i
paid or agreed to he paid{
for equallly of exchangg.

Tue  CILATRMAN  proposed
amendments, which were severiiy

carried, and which made the Article

run us follows :—

or instrument whereby any
real property shall he con.
veyed or surrendered
cxchange for real property

on*
The sune stamp ag for e

“ BExchanges.—~Any deed
g veyauces,”

i
A verbal amendment was made

Article 33
Article 314 related to letters ff’;
powers of Atborney not providt‘d v
i Schedule B3, . .
Tite CITAIRMAN moved the l”e
troduction of the following Clau?
beforo the Noto: —

“ Warrant of Attorney?
to contess indgment, or
Cognovit, unless tnken as
collateral mecurily for the
paymeat of uny sum  of 3 The same Stamy A
money sccured by another Bond.
instrument, stamped with
an ad padorem stamp widder
this Act .
Ifgivenassnch collatera)
l:lclll‘l()‘ us above mentiun
[

. for *

}") Rupees.'’

Agreed to. .
Mg, WILSON moved the !

duction of the following new &'
after article 36 :—

ntf()“
gicle?

for

:4
““ Re conveyance of mort 3 The wame S0P 7

]
gaved property . Asmgnmentt o ons
Relenwe of tn equity ol’: The sRWe P‘l":'-“

redemption .. § Conveynnvek

Agreed to.

A trifling amendment W
Article 10. .

Article 47 contained the 0
exemption :—

"
g mode’!

Jlowin#

i
“ Wills, testaments, and the l'kr‘" :;)E:b "r
with deeds merely declaratory ¢ colthe
otherwise, pursuant to any previo
meut, deed, or will.”

g awf '“li
Mzr. WILSON propos® o e
ments, which were severnlly €7 . yjow

which made the Article runt “f'. t\ R
the amwendments being PY
italics : — ot
o
« Wills, testaments, and tho ik 9 af
with deeds meroly declaratory Ototllerwis"
pointment or apportignment OF

1
®
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etecution of powers or puranant to any previ
ous gettlement, dued, or will.”

Mr. WILSON m ved tho intro.
uction of the following exemption
W the same Article :~—

“ Deeds for pecuring gifts or dispositions
¢ by previous seitleinents, deeds, or wills.”

Agreed to.

A verbal smendment was made in
the hending of Schedulo B.

Article 5 contained the following

tueral Exemption :—

¥ Patitions or applications presented to any
%ousiff’s Court in relation to any suit or case
ofun smount or value less than fifty Rupees.”

Mr. SCONCE moved the addition
of the following words to the above :—

“Ortoa Collactor or Deputy Collector in
®lation to any snit or caso of the same amouut
o valug tried under Act X of 1859

Agreed to.

The Couucil having resumed its
Uitting, the Bill was reported.

Me. WILSON then moved that
the Bill bo road a third tiwe and
Posseq,

The Motion was carried, and the
ili rend g third time.

,Mﬂ- SCONCE moved that Mr,
Wﬂﬂon be requestod to take the Bill

the Governor-General for his
Msent,

Agreed to.
INDEMNITY.

Mz. HTARINGTON moaved that Sir
irtle I'rore bo requested to take tho
il % to indemnify Ollicers of Go-

Yermment iy other persons in respect
%fiues and contributions levied, and
&ts done by thom during the late
tsturbances” to the Gouvernor-Greue-
tl for his assent.

Agreed to,
TRANSPORTATION OF CONVICTS.

Mz. HARINGTON moved that Sir
Bartle Frero be requested to take the
Ul “ pelating to the ‘Lrausportation

[Avavst 4, 1860.]
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of Convicts” to the Governor-Gene-
ral for hig assent.

Agreed to.

The Council adjonrned ab half past
8 o’clock (on the Mlotion of Sir Bur-
tle Freve), till Saturday, the 4th of
August.

Suturday, August 4, 1660,
PresuNr:

The Hon’ble the Clief Justice, Fice. President,
in the Chair.

His Exccllency the | H. Forbes, Esq.,
Commander-in-Chief, | A. Sconce, Esq,,

Ilon’'ble Sir H. B. E. and
Prere, ffon’ble Sir M. L,
H. B. Harington, Esq., I Welle,

INDEMNITY, TRANSPORTATION OF
CONVICT3, AND STAMP DUTIES.

Tug VICE-PRESIDENT read
Messages, informing the Legislutive
Cou:.ell that tho Governor-General
ha 1 as<ented to the Bill * o indemify
Olficers of Government and other per-
3:n8 in respect of fines aut contribu-
tions levied, and ncts done by them
during the late disturbances” ; the
Biil “clating to the Transportation
of Couvicts” ; and the Bill “ to con-
solid.te aud umend the law relating
to Stamp Duties.”

MASTERS AND SERVANTS.

Tur CLERK presented to the
C uncil 2 Petition from the Caleuttn
T'rades Association, on the subject of
a luw regurding Masters and Servants,

My, SCONCE moved that the above
Petition be printed.

Agrecd to,

PENAL CODE.

Trr CLERK reported to the Coune
¢il that he had received a communi-
cation from the Bombay Qovernment,
regarding the case of a Frenchman,
who was charged with having obtained
wouey and goods from a Tradesman in
Poonah under false pretences, but
who was obliged to be discharged
owing to the defective state of the luw.



